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INTRODUCTION

I, the Chairman,. Commitle€ on Public Undertakings (2019-2021) having

been authorised by the Committee to present tlle Report on its behall present this

Eighty Eighth Report on lndian Institute of Information Technology and

Manage ment-Kerala (IIITMK) based on the Report (Commercial) of the

Compfioller and Auditor General of India for the year endecl 31" March' 2009

relating to the Public Sector Undertakings of the State of Keral:r.

The aforesaid Report of the Comptroller and Auditor Cieneral of India for

the year ended 31"' March, 2009, was laid on the Table of the House on

2rT2OlO. The consideration of the audit paragraphs included in this Repon and

the examinatibn of the departmental witness in connection thereto was made by

the Committee on Public Undertakings constitui€d for the years 201G2019 at its

meeting held on l&4-2018.

This Report was considered and approved by the Commiltee (2019-2021\ at

its meeting held on &12019.

The Committee places on record its appreciation for the assistance rendered

to them by the Accountant General (Audit), Kerala in the examination of the

Audit paragnphs included in this Report

The Committee wishes to express its thSnks to the officlals of the

Information Technology Departrnent of the Government Secretariat and lndiatt

Institute of Information Technology and Management-Ko ala . (IITMK) for

placing the materials and information solicited in connection with the examination

of the subject. The Committee also wishes to thank in particullr the Secretaries to

Government-Information Technology and Finance Departments and the officials

of the Indian Instiirte of Information Terhnology and Management-Kerala

(IIITMK) who appeared for evidence and assisted the Commitlee by placing their

views before it.

Thiruvananthapuram,
8th May, 2019.

C. Drv.A'KARAN,

Chairman,
Committee on Public Undertakings.



REPC'RT

ON

INDIAN INSTITUTE OF INFORMATION TECHNOLOGY &

, MANACEMENT-KER.AiLA (IUTMK)

(AUDn PARAGRAPH)

.4,7 Loss due to wart of md&l6y qgroval fc tochnical courcr

l.ailurc to ohdl nrrndatory rywA fa con@ct of tcchicd counos d
abronco of indcpeadcnt own citnlrrs riring fiom non-poviriol of ncccorary lod
by thc Stde Gwemmeot ngultcd in uocomic wding od lo$ of t 5,59 crqs

The Company was formed (September 2000) with the objective of
conducting' various educational and training programnres in Infoimation
Technology QT) and Management and. to give consullancy pervices to
Government of Kerala in,its drive for computerisation. It started a'post-graduate
diplomd course in IT beginning June 2001 session with 60 seats for B-TechfBE

'and MCA graduatcs at a fee of { 0.75 lakh without obtaining the mandatory

recognition from rhe All India Council for Technical Education (AICTE) to
coxduct such courses. The Company at this stage was not having its own campus

and ciirer inftastructue in stipulated minimum of eight to ten hectares of land to
n:rr an educational institution as per the provisions of the AICTE Act, 1987. The
( i(;venrment of Kerala allotied (2003) ten acres (4.07 hectares) of land to the

C'rufpany at Thiruvananthapuram to build its campus but, withdrow the allotment
lrr 2'i03. The Cornpany meanwhile upgraded (200) the diploma courses into

i),rsi rJaduate diploma courses MS (IT)l at a fee of { 1.50 lakh. This was again
.ridrout obtaining the mandatory approval of AICTE and creating basic

eJucrtional infrasrructufe facilities

The Company was served (March 2007) a show cause notice from AICTE
ti.r'conducting ir:chnical education programmes withour their prior approval.

AIC iE directed (June 200$ the Company to close down the technical courses

conduc:ted by it citing unsatisfactory reply to show cause notice and submit a fresh

proposal for approval. But, the Company neither lerminated th€ courses, nor

816/2019.
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applied for fresh sanction to conduct tbe courses leading AICTE to categorise

(200G07) the Company in the list of unappmved institutions conducting technicat

courses. AICTE also advised students not to take admission in the courses

conducted by the Company, as it had consequences in terms of their eligibility for

employment, higher studies etc.

As against the planned student strength of 60, the number of students joining

the institution in the fiIst yeat (2001-02) were 49, which inqeased to

65 in 200!04 and started declining from 20021-05 (60) an'l to a mere 12 in

200&2010. 'Ihere were ten faculty members taking classes for 12 students as of

March 2008 whereas the Company had been incurring huge expenditure on pay

and allowances, electricity, rent, entrance test and other educational

expenses erc.

According to the Memorandum and Articles of Associalion, the Company

was envisaged to be run on no profit-no loss basis. As the incc,me by way of fees

collected from the snrdents was not sufficient to run the institution, the Company

was incuring continuous losses since inception (2001) and its accumulated losses

stood at I 5.69 crore as on 3l March 2008.

The failure of the Company to pbtain mandatory AICTE apProval for its

technical courses due to non-fulfilment of criterion and abcence of independent

own campus arising from non-Provision of necessary l:Lnd by the State

Government resulted in uneconomic working and a loss of t 5.69 crore.

The Management stated (January 2009) that the contribution of the

Company could not be gauged merely by looking at the expenditure in rclation to

student fee received. There has been.added emphasis on research activities and

development effor8 to social sector. This contention of the Management is not

convincing as the fact remains that there was an advene imPact on the

eligibility/acceptability of technicaUprofessional education imparted to students in

the absence of any recognition/approval from AICTE. The action of the Company

to statt courses without mandatory approval was in disregard of the extant

ladregulations. Further the Company did not follow prudent flnancial

managemeni practices to run the institution on a no profit-ne loss basis as per

Memorandum of Association.
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Govemment replied (June 2009) that ihe substantial portion of the

expenditure incunpd has gone towards crcation of basic infrastructure and also

intimated that 0.96 acres of land has been allott€d, appointed an architect and the

work would be tendercd soon. Necessary action has also been taken for obtaining

affi liation/approval of a University/AICTE

Audit su€gests that the Company should start technical education courses

only after obtaining due permission from controlling bodies o avoid conflict of
intercst. In the instant case, the responsibility should be fixed for violation of
mandatory provisions and consequent loss.

[Audit Paragraph 4.7 contained in the Report of the C&AG of India for the

year ended 31 March, 2009 l

The Notes fumished by the Government on Audit Paragraphs are given in

Appendix tr.

Dircussion md Eodin$ of 6e Conoitlcc

The Committee enquired about the failure of the institute to obtain

mandatory approval from AICTE for conducting post-graduate diploma course in
IT in 2001 and upgradation of the diploma course into dost-gladuat€ diploma
course [MS GIi] in 2005 which resulted in a loss of ( 5.69 crore.

The witness replied that the Institute was unable to obtain AICTE apFoval
for its PG diploma course in IT due to failure in creating basic educational

infrastructure facilities to run the course. The course was st xted with the objective

of higher education and research in IT and alongwith it also provided tlaining

lo students preparing for research activities in IT. However, owing to disparity in

wages on a par with B. Tech. graduates employed in the IT Sector, interest

towards the course gndually declined among the students, however the course

continued till 2008.

Meanwhile AICTE issued. a show cause notice in 2007 dir€cting not to
proceed with unrecognised courses- Even though Governrnent of Kerala had

allotted 4.07 hectares of land to the Institute to build its campus in 2003, it had io

be recalled on account of this. Consequendy, lhe Institut€ was allotted 10 acrcs of
land in Technocity for its campus .construction and the constroction had been

compl€ted.

Ora, tt
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The Committee criticised that the Institute has to be held responsible for the

uncertain future of the students eruolled h the courses and enquired about the

action taken against the offrcials who disregarded the extant law and incurred huge

loss.

. The witness submitted in defense that consequent to the deniat ofrecognition

ftom AICTE, rhe Institution was affiliated to cusAT in 2008. with cusAT's

recognition, the Institute has been conducting courses since 2008'

The Committee sought to know in this connection whether the students who

had enrolled during the said. peripd had be€n issued degree certificates on

completion of their courgcs.

The witness replied in the negative stating alongwith that ther€ was no

provision to issue degree certificates without AICTE apploval. Further' it was not

possible for the students to aspire for higher education without the certificate of

AICTE. However, after affiliating in CUSAT, sfirdents were issued degrce

certificates from CUSAT.

fr scwrriol od Rcc@Gnddions

l. The Committee expressed Sreat concem over tbe futur€ of th€ students

enrolled in the courses prior to the recognition of CUSAT. The Committee also

finds that the Board of Directors had since beginning, been cautioning about the

nced for getting appmvat from AICTE. The Committee criticized the company for

its failure in obtaining the mandatory approval from AICTE for conducting the

Diploma courses in IT and ignoring the directions issued by AICTE to close down

the courses and submit fresh proposal for approval. The Committee recommends

to fix responsibility against the delinquetrt officials responsible for putting the

future ol students in peril and for violating AICTE directions, and to take stringent

disciplinary action against them.

2. The Committee recommends to take saingent disciplinary action and fix

responsibility against the delinquent officials responsible for admitting students in

post-graduate courses dwing 2001-2008 and upgrading the diploma courses to

post-graduate diploma courses MS(IT)I in 2005 without creating infrastructure

facilities stipulated by AICTE \ thereby resulting in denial of mandatory



rccommendation from AICTE, and tnc*.. - r^cs of 15.69 crore. The Committee
also demands that revenue rtcovery proceedings shouru - ,.rored asarnst the
erring officials.

3. The Committee criticizes the financial mismanagement and anarchism

which was noted to prevail in the Institule and recommends to run the institution

by following prudent financial rnanagement practices as'per Memorandum of

Association.

4. The Committee wants to be furnished with details of the courses

conducted by the institution and activities in its pr€sent functioning' '

Thiruvananthapumm,
8th May, 2019.

C. PTVAKARAN,
Chairman,

Committee on Public Unde4akings.
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CONCLT'SIONS/RECOMMENDAIIONS

sl.
No.

Para

No.

Departrnent

Concerned

ConclusionVRecommendations

(1) (2') (3) (4)

The Cornrnittee expressed great concem 
]

over the future of the students enrolled in j

the courses prior to the recognition of 
I

CUSAT. The Committee also finds that the I

Board of Directors had since beginning,

been cautioning about the need for getting

approval from AICTE. The Committee

criticized the company for its failure in

obtaining the mandatory approval from

AICTE for conducting the Diploma courses

in IT and ignoring lhe directions issued by

AICTE to close down the courses and

submit fresh prqrosal for approval' The

Committee recommends to fix responsibility

against the delinquent offtcials responsible

lfor putting the f'fture of students in peril

and for violating AICTE directions, and to

jtake stringent disciplinary action against

them.

lnformation

Technology

Department

The Committe€ recommends to take

stringent disciplinary action and fix
responsibility against the delinquent

officials responsible for admitting students

in post-graduate courses during 2001-2008

and upgrading the diploma courses to post

graduate diploma courses [MS(ft)] in 2005

Information

Technology

Department

rrr5 urw urPrvrrs

rloma courses tMsgf)l in 2005 
i



(D (2) (3) (4) I

without creating infrasaudure facilities

stipulated by AICTE thereby resulting in

denial of mandatory recommendation from

AICTE, and incurring loss of I 5.69 crore.

The Committee also dernands that revenue

rec{very proceedings should be initiated

against the erring officials.

3 Information

Technology

Department

Th€ Committee criticlles the financial

mismanagement and anarchism which was

noted to prevail in the Institute and

recommends to run the institution by

following prudent finalcial managemont

practices as Per lvlemorandum of

Association.

4 4 Information

Technology

Departrn€nt

The Commicee wants to be furnished with

details of tbe courses conducted by the

institution and activities in its Pr€sent

functioning.
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ccrili-nnt.,rt ttavi isiqe?Noc roi ita.iin.. r ncr..i.ouiii"

i \rz. .M:Sc in Computational Science {tnrake 60, MSc in .

i g1ffiT*,"" (lntakr 50) and MTech in iomputcr ;

Science & Dara Securjty (lntake 20) in IIITDIK from rhe
Acad€mic Ycar 20t0- 1 tr.

mandatory approvals.

i

- IIITMK has ser ambitious targer of ollering a:
numoer oI flew post graduate programmes in the c.oming iyear and to increase the students strcngth liom lO0 ai:
current level to:2OO next year and 3SO in the year'2Ol l_12, With the increase in btudents strength the Institute Ihopcs to bteak:even in.thc year 20f2-f3; with estimated istudcnt st ength of 465 srudeots q,ith mo"q Iprog.ammes. 

I

_^__lt-tTI ,: lll offering courses only alter obtainins i

I
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